| .jtl,i‘ |

~ CENTRAL ADMINISTRATIVE TRIBUNAL |
- CHANDIGARH BENCH CHANDIGARH )

14.C.P. No. 060/00055/2016 in

O A No 060/00268/2014 _ _

Neelam Devn & Others Vs Vmay Sheel Oberm & Others
- '» 16082016 h

Pr}esent: | Mr R K Sharma counsel for the. appllcants

: Mr Ram LaI Gupta counsel for the respondent No 1

| Mr. A.L. Nanda, counse'l for Resp, No.5

: _Afﬂdawt of Respondent No 5 ﬂled today in Court |s taken on
record along W|th speakmg order dated 12 08.2016 (Annexure

B R- 1), subJect to all ]USt except|ons

2. By passmg speaklng order (Annexure R 1), order of the

»' Tnbunal has since been complled wrth Accordlngly, the'-V

o |nstant C P is dlsmlssed as mfructuous

3 Notlces issued to Respondents No. 1 and 5 stand dlscharged
It goes W|thout saying that the appllcants shall be at liberty to

' dated 12.08. 2016 (Anneyure R- 1)

(RAJWANT SANDHU)

MEMBER (A) MEMBER (J)

i ']

mw -

" avail of any remedy avallable to them under the Iaw qua order e

(JUSTICE L N MITTAL) L




